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NOTIFiCaTIon
NICOME TAX
*
No. 132 (F, No. 404/235/72-17CC): In exercise of
sub-clanse (iii) of Clense (44) of Section 2 of
( 43 of 1961}, the Central Goveruuent hereby auth
is a Gezetted Officer of the Central Governuent t
Tex Recovery Officer under the said Act.

2, This Notification which supersedes Notificat
10-1T0C) dated 19th Mey, 1670 shall come into for

the powers conferred by
he Income—tax Act. 1961
brises Shri 0.P. (xrya who
b exercise the powsors of a

on No. 81 (F.No. 404/104/
ke with immediate cffects

The Kanoger,

8a/-

(4.K. Nasta )
Under Secretary to ihe Government of India

Jaipur.
w Delhi(25 ‘copies);

end Legal idviser,

e

L Govermment of India

Governnent of India Press,
New Delbhi. ' .
" No. 132 {F.No. 404/235/72~ITCC):
Copy forwarded toi—
i. 4ll Cormissioners of Ineome-tax.
2, &1l Addl, Coumissioners of Incone-tax,
3. 411 Birectors of Inspection,
4, The Director, LiG(DT) Staff College, Nagpur.
5, The Chief Secretory, Government of Pajasthan
6. The Lecountent General, Rajasthen, Jaipur.
7+ The Comptroller & Luditor General of Ipdia,
8., Al1 Sections/0fficers in the Doard's offire,
9. Shri P.B. Vemkatasubremanien, Joint Secrelary
' Ministry of Lew, Hew Delki.
10, Bulletin Section (3 cayies).
11. Guard File, '
. i \
Under Sceretary ito th
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